CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIFAL BENGH

Hon’ble Shri Justice V.5, Aggarwa)l, Chairman
Hon'ble Shri Shankar Prasad, Membsr(A)
s.P, Gupta
F-3, Block B Plot NG.38, surya Kiran
Aptt. Ram Prastha Colony, Ghaziabad .. Applicant

(8hri shyam Babu, Advocate)

V&irsus

1. ChieT 5Ss&cretary
Govt. of NCT of Ds&lhi
Players Building, IP Eatate, New Dslhi2.
?. Secretary-cum-Director{Employment)
7, Battery Lans, Rajpur Road, Dslhi
3. Secretary-cum-Commissioner {(Transport)
Direc orate of Transport
5, Underhill Road, Delhi - Respondents
{B5hri Ajssh Luthra, Advocate)

GRDER(oral)
Shri Justi V.5, Aggarwal

Applicant, &hri &.P.Gupta, i3 Junicr Empioyment

Officer. By virtus of the present application, hse ssak

wm

setting aside of the enguiry report dated 14.1.2060 and

n
—

also the ordsr imposing punishment da 1 2001 by

irtue of which the discipliinary authority has impossd

"i

punisnment of withholding of thres incremsnts of pay.

ppeal of the applicant has since been dismissed.

yad. made a complaint in the office of Commiszionsr

connivance with the dealer on basis of forged signaturses

inspits o the . Tact that the complainant had warnsd the



-

4

basis of forged signatures. On basis of this letter,

that Tils, It was the Tile which was lost whi

“Article No.]

1. 5h. &.P. QGupta, Head Clerk (undser Suspension)
while working at Janak Puri Zonal Office during the
month of January, 1837, Tailed to maintain devotion
to duty and absolute integrity inasmuch as the Tils

relating Lo vehicle No.DL 4 3K 0034 was lost on
account of his negligsncs.
2. By his above act, Sh. &.P. Gupta, Head Clark
{Undasr suspsnsion) nas failsd o a,ntain devotion
to duty and integrity and has, thus, olated Rule 3
of CCS{Conduct) Rulses, 1984."

L, Enquiry Officer has gons into the facts and he

& maintain devotion to duty i.e. negligence is proved;

= P o am _ N , SN G R,
Thne said report of ERQUITrY giticer, dla\,-'iﬁ-} itnary
R T U S . % [P o v s P e o o =
autnority had- intlictsd psnalty referiad to above and as
already raeferrad + . . e S . aooaal
atigaqy ravaiiad (R agova i peEfniiing pdlra, appec
O - Y | P T

ieTeried was Gismissed.,
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2. NestGigss o state Uhat respondents have contested ths
1 5 S e = i N o e e J o

app 1 1Cactian aia assertions to ths contrar ¥ mads by the
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legal position is oncerned, therse is no Ccontroversy.
The same can be stated in a Tew words that it is within
tha domain of the conceirns authority to impose the
necessity punishment in departs ental enquiry. Only whers

tha conscience of court/Tribung al is shocked, there may bs

COunse for the applicant that the Enquiry Officer has

1 dy concluded in terms that there was no mala fide on

the part of the applicant and there was no doubt about
-z i n

m o o e
G [}

-
@

finding such an argument was tried to be used as a tool

Tor lesser puﬂishmeﬂt. f courss, )earned counsal Tor
respondants sfarred to the principle already mantionad
above that it 1is not a Tit cassé where any 18s8ssr

punishment could have hesn awarded and in any case this

|
i]

riounal should not interfers

11, Certain fTacts that have been high1ighted in this
regard cannot be lost sight of. It appears that certain
photocaopies of the listed documents attested by the Joint
Director (Vigilance) had been prepared., Repart of ths

Lo

criguiry OFfficer in this regard reads as undsi:

ct
Q
o

gusstion ar

tast but not the 1sast i ises as OW
photocopies of the listed documents P-I,P-I1, P-III
attested by thsa Joint Dirsector {(Vigilanca),
Transport Department, Delhi o 1/7/5% (i.&. moTr e
than 2 years after the loss of fila on 6&/1/87)
could be produced in the absence of the originals?
MP, S5.%, Ahluwalia former UDC of Vigilance Branch
of Transport Department, Delihi (Exhibit DW-V) was
gusstioned as to how the photocopies of the listed
documents (Exhibit P-I, P-I1 & P-III} could be
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